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CEl'lTR̂ L̂ AmlNlSTRATI'N®; TRIBUNAL,! JABALFJR BiiNCH, JAB/y^PUR

O rig in a l App lica tion  Mo, 893 o£ 20 0 4 

Jabalpur, t i i is  the 25th o f  October,: 2004

Hon 'bie Shri M .P. Singh, V ice_Chairman 
Hon*bie a i r i  Mad^n Mohan, J u d ic ia l Monber

1 , ant. Ghampa Bai, widDW o f  la t e  a ir i  
Chunnilal Usrete, ex,boo]d.ng Clerk,
Aged about 45 years,. ly'o. V illa g e  Pa ld ia  
(Chhota),! Post Suwatala, Teh. -  K a re li,
D is tt ,  Narsinghpur ^4P) .

2, . Ku. Henaka Sen, D/o, Late Shri
Chunnilal Usrete, aged about 20 yeaxs,
R/o, V illa g e  Pa id i a (Chhota), Post 
Suwatala, T d i. -  K a re li,  D is t t .
Narsinghpur (MP). *  Applicants

(By Advocate -  Shri H ,R, H ia r t i)

• v e r s  u:'S

1 . Union o f  Ind ia , through 
secretary  (E s t t . ) ,  R a il Ehawan,
Mew D elh i, ' , '

2. General Manager,
G o itra l Railv/ay, f e s t  Central 
Railway, Jabalpur (E4P),

3. D iv is ion a l Railv/ay Manager,- Central
Railway, Jabalpior C>'IP), . . .  Respondents

O R D E R  (O ral)

ByM,P ,  Singh,! Vice Chaicnan -

By f i l in g  tliis Original Application the applicants 

have s o u ^ t  direction to the respondents to appoint the 

applicant No, 2 on compassionate ground.

2, The b r ie f  fac ts  o f  the case §ii?e that the deceased

Government servan t i . e .  the husband o f  the app lican t No, i  

and fa th er o f  the app lican t No. 2 was v/orking as a BooMng 

C lerk  in  the Railv^ays^ d ied in  harness on 31s t  May,' 1987,

The applicant No. 1 has e a r lie r  applied for compassionate 

appointment.^ She was o ffered  compassionate appointment by the 

respondents (DRM, Jabalpur) vide le tte r  dated 1s t  May, 1991 

but the applicant No. l  instead o f accepting the o ffe r  o f
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appointment had e a r lie r  given a representation in 1997 and 

la te r  on 1st %>rilr 2000 stating that her daughter i . e .  the 

applicant No. 2 in the present case be giv«ai the CGxnpaSsio- 

nate appointment, The respondents have not taken any 

decision on the same. Hence, they have f i le d  'tiiis OA,

3 , in the facts and circmistances o f this case,’ we deem 

i t  appropriate to c^cicfe this Original Application at the 

adnissidn stage i t s e l f  even without issuing "the notices to 

the respondents by directing "tiiem to take a (^cision on the 

representation o f  the applicant dated 1st A pril, 2000 

(Annexure A-8) by passing a Speaking# detailed and reasoned 

order witiiin a period o f three months from the date o f  

receipt o f  a copy o f this orc^r, ^  do so accordingly, Tlie 

learned counsel for the applicants is  directed to send a 

copy o f this order as well as a ccpy o f this petition to the 

respondents irirnediateiy.

4. Accordingly,' the Original Application stands disposed 

o f.

' "  %
. (Madan SLn^ )
Judicia l Hertber Vice Chairman
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